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BFFoRF rrrE \ArroNAt cor\IPANY LAW rRlEuN^t 
I,'ff:ifrTi[., tMB/MAHtzotz

I 5. r his Petition bearing No. 682/252/NCLT/MB/2017 is, therefore, disposed of on the

lenns directed above. The Leamed RoC shall give effect ofthis Order only after perusal

of the Compliance repon of cost imposed. The Company is dtected to hle all the

rcquired documents and shall fulfil other relevant statutory compliances within 30 days

liom Restoration ofits name in the Register ofCompanies maintained by RoC.

16. ( )rdered accordingly. To be consigned to Records.

M. K. SHRA\IAT
I\IENIBER (JUDICIAL)

IIII \SK,\R{ PA\TI LA }IOHAN
\IEMBER (JTIDICIAL)

l)alt<l : 1.1.12.2017
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